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Appellant says that there were adequate credit on record
over and above the impugned credit which was taken wrongly
and subsequently reversed.

2 If the averment above is correct, the appellant may not
be charged with interest.

3. To establish this, the matter is remanded to the
adjudicating authority directing the appellant to make an

application to that authority for fixing a date of hearing and



— £

adducing evidence before him to establish that there were
adequate credit over and above the impugned credit to cross
the allegation of utilization causing prejudice to interest of
Revenue. If the authority is satisfied that the credit was
adequate covering the impugned credit which was reversed,
thére may not be inferest on the appellant on theam credit
taken.

4, In the result, appeal is remanded to adjudicating

authority.
(Dictated and pronounced in open court)
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